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1SHRT BEDABRATA BARUA|

{1) The Monopolies and lestiic-
tive Trade Practices (Classifica~
tion of goods) Amendment Rules,
1972, published in Notification No
GSR 1008 in Gazette of India
dated the 19th August, 1972

(u) GSR. 1009 published .n
Guzette of India dated the 19th
August, 1972 contaiming corviigen-
dum to Notification No GSI 741
daced the 17th June, 1972. [Plreed

Tibrary Sce No LT-3779/721

A copv of Notificatinn No
r R 443(E) (Hindi and Eupglhsh
ve1slon.) published in Gazette ot
India dated the 18th Odtober, 1872,
under sub-section (3) of section 637
of the Compames Act 1956  [Placed
i Library See No LT-3778/72;

ArnnuarL Reporr oF JUir CORPORATION
or Inpia, LTp, 1071-72

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
{(SHRI A C GEORGE) I beg to
lay on the Table a copy of the Annual
Report of the Jute Corporution of
India Lymted Calentla, for the
year 1971-72 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon, under suh-section (1) of tec
tion 619A of the Companmeg Act, 1956.
|Placed i Idbrary See No 1.T-3770/
T2}

STATEMENTS SHOWING ACTION TAKEN BY
GOVT ON ASSURANCFS FIC, GIVEN BY
MINISTERS DURING LOK SABHA SLSSIONS

THE DEPUTY MINISTER IN TRE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI B SHAN-
KARANAND): I beg to lay cn the
Table the following statements snow-=
ing the‘action taken by Government
on various assurances, promises and
undertakings given by the Mini«trre
during the various sessions of Lok
Sabha

Fourth Lok Sabha
(1) Statement No. XXVI—Sixth
Session, 1068.
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Rajya Sabha

(2) Statement No. XXV-—Seventh
Session 1069,

() Statement No., XXIV—Eigh'h
Session , 1969,

(4) Statement No  XXII—Nineth
Session, 1069,

(5 Statement No. XXV—Tenth
Session 1970

(6) Statemeni No  XVI—Eleventh

Sesswon, 1970.

Nn XV—Twelfth

1970

(7 Stalement
Seswion,

Fifth Lok Subha

(8) Stalement No VIII-A—First
Session, 1971,

(9) Statement  No XVI- Second
Session, 1971,

(1M Statement Nu VIII ~Thirl
Session 1971

11y Statement No VI—Fourth
Secssion, 1972,
Session, 1972

(12) Stateinent No VII—Fourth
Session, 1872,

(13) Statement No. I- Fufth Session,

1872.

Paced 1n Lobrary Sce No LT-3784/
12].

1255 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY 8ur I have to report
the following messages received from
the Secretary of Rajya Sabha: —

(1) "In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in  the Rajya Sabha, I am
directed to inform fthe Lok Sabha
that the Rajya Sabha, at its sitting
held on the 22nd November, 1972,
apgreed without any amendment to
the Limestqne and Dolomite Mines
Labour Welfare Fund Bill, 1072,



